IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.12599 of 2025

Arun Kumar son of Late Siya Ram Singh, Resident of Village and Post
Office-Bandey, Police Station-Bandeya Rukundi, District-Aurangabad. At
present residing at Flat No. 302, Ram Rishi Apartment, Professor Colony,
Near Alakknanda Apartment, L.B.S. Nagar, Police Station-Shastri Nagar,

District-Patna.

...... Petitioner/s

Versus

Bihar State Building Construction Corporation Limited a Government of
Bihar Undertaking having its Registered Office at Patna-800001 through its
Managing Director.

Managing Director, Bihar State Building Construction Corporation Limited,
a Government of Bihar Undertaking Patna-800001 (Bihar).

Chief General Manager, Bihar State Building Construction Corporation
Limited, a Government of Bihar Undertaking Patna-800001 (Bihar).

General Manager, Bihar State Building Construction Corporation Limited, a

Government of Bihar Undertaking Patna-800001 (Bihar).

...... Respondent/s
Appearance :
For the Petitioner/s : None
For the Respondent/s Mr. Kumar Abhimanyu Pratap, Advocate

Miss. Rushali, Advocate
Miss. Sakshi Singh, Advocate

CORAM: HONOURABLE THE ACTING CHIEF JUSTICE

and

HONOURABLE MR. JUSTICE ALOK KUMAR SINHA
ORAL JUDGMENT
(Per: HONOURABLE THE ACTING CHIEF JUSTICE)

Date : 01-09-2025
None appears for the petitioner.

2. In the instant petition, petitioner has prayed for the

following reliefs:
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“For issuance of appropriate writ/writs,
direction/directions, observation for setting aside the
order dated- 01.02.2024 passed by the Chief General
Manager, Bihar State Building Construction
Corporation Limited, Patna whereby and where
under the security money of Rs. 31,30,000/- (Rupees
Thirty one Lacs thirty thousand only) which has been
deposited for earnest money in terms of the E-tender
clause 19 dated- 22nd October, 2018, further for
issuance of direction to the respondent authorities to
return his earnest money which has been deposited
by the petitioner at the time of submission of E-
tender paper as per Clause-19 of dated-22.10.2018
with interest and/or for any other relief or reliefs to
which the petitioner may be found entitled to in
course of hearing of this writ application.”

3. In support of the aforementioned reliefs, petitioner
had approached the authorities by submitting representation,
however, the same has not been considered till date.

4. Be that as it may, the concerned authority is hereby
directed to take note of the grievance of the petitioner read with

the representation and proceed to pass a detailed speaking order
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and communicate the same to the petitioner within a period of two
months from the date of receipt of this order.

5. With the above observations, writ petition stands

disposed of.

(P. B. Bajanthri, ACJ)
(Alok Kumar Sinha, J)

Prakash Narayan

AFR/NAFR NAFR

CAV DATE NA

Uploading Date 04.09.2025

Transmission Date NA




